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This Rewiey Application has been Filed on

5th Nouembet, 1992 against the Order dated 7th

Nouember, 1991 in O.A. No. 1076/91. The peti

tioner has submitted an application for condo

nation of delay. The grounds are that after
I

the judgement uas delivered, the applicant re

presented to the respondents on 24th February^

1992. Thereafter, he filed a contempt petition

cV--'

dated 14.7,1992 uhich uas dismissed withdrawn

on 14.10.1992. The petitioner states that he is

74 years old and the matter relates to pensionary

benafits. In vieu of the aforesaid averment, ue

condone the delay and proceed to review the peti

tion on merits. Even on merit, ue do not find any
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good ground for revieu. The applicant had

filed a contempt petition against the raspon-

dents with reference to the said judgement

but the contempt petition was dismissed

uithdraun on 14th October, 1992. It has been

stated in the Reuieu Petition itself that the

Principal Bench wanted the applicant to file

affidavit stating the provisions under uhich

the employees of the National Discipline Schema

were entitled to pension. Ths Court was not satis

fied uith the affidavit filed by the applicant.

The applicant has said that he had represented

to the respondents but no reply has been received

and, therefore, the applicant is left in the posi

tion where he was before the order of the Tribunal,

2. In the said judgemen^t the Bench had directed

the respondents to allow pension to the applicant

in case employees under National Discipline Schema

were entitled to pension and in case the applicant

had completed more than 20 years of servics*

respondents had not filed any counter in the said
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case and the right to file the counter uas forefeited.

Since no rules haye yet been produced to show that

employees of,National Discipline Scheme are entitled

to pension, ue ,are not in a position to give any

further direction in the matter. The respondents

uere already directed to allow pension if the entitle

ment uas there according to rules. The revieu peti

tion is, therefore, dismissed uith no order as to costs,

Ue, however, expect from the respondents that they

uould give C'- reasoned r&s s-f. the representations

to the petitioner.

3, As stated above, the Revieu Application stands

dismissed.
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